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HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - C No. - 1021 of 2026

Dharmendra Singh And Another

..... Petitioner(s)
Versus
State Of U.P. And 57 Others
..... Respondent(s)
Counsel for Petitioner(s) :  Radhey Shyam Y adav
Counsel for Respondent(s) . Avinash Chandra Srivastava, C.S.C.

Court No. -6
HON'BLE PRAKASH PADIA, J.

1. In the proceedings initiated by the State before the Additional
Commissioner (Judicial), First, Agra in Case No. 96 of 2009-2010
(computerized case no. C2010010000671, under Section 333 of the U.P.
ZA. and L.R. Act, the following order was passed on 27.05.2024,
operative portion of which as follows:-

" AT Tee-96/2009-10, chl-u‘l\dé\lgl_od T¥e-¢12010010000671,
30%0 TRFR 3T S Higd &g afe afifeh €U & THR ol 1Al g1 3R
AT T YT 31y feAies 10.08.2009 fAeed fowam Sirar &1 39 =gmamad
H1 AR hIg T IR & df 98 off e TR Smar 21 smeyr i wfa st
AT ol 39 (39T afga ufaufa & Sirdt & fo 98 Ivaueli vd dedia Te 3
o0l o Tr-Y H 188 Ud AT UTtd o 39Ul ohl YdTe/ATUR 9 died
T AR TS e U YT § ety e Afveral/anedt @ fafdeq
RN R o IR UGN W AL UIRA | §1E TS hrddlel 38
1T I UATae alfedel SR Al ST |

2. It is argued that after the aforesaid order was passed, the proceedings
are going on before the Additional District Magistrate, District Agra but
till date no final decision has been taken.

3. Heard learned counsel for the petitioners, Learned Standing Counsel
for the respondent nos. 1, 2 & 3 and Sri Avinash Chandra Srivastava,
learned counsel for the respondent no. 4.

4.1n the facts and circumstances of the case, the present petition is



WRIC No. 1021 of 2026

disposed of directing the authority concerned to decide the aforesaid suit
strictly in accordance with law most expeditiously and preferably within a
period of six months from the date of production of certified copy before
the authority concerned but after providing opportunity of hearing to all
the parties concerned and without granting any unnecessary adjournment
to any of the parties.

(Prakash Padia,J.)
January 16, 2026

Aiman
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